FOR THE ATTENTION OF THE CREDITORS OF M/s PRATHAM-HEERA SALES PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor M/s PRATHAM-HEERA SALES PRIVATE
LIMITED
2. Date of incorporation of corporate debtor 30/04/2012
3. Authority under which corporate debtor is | ROC — MUMBAI I
incorporated / registered
4. Corporate Identity No. / Limited Liability | U52100MH2012PTC230417
Identification No. of corporate debtor
5. Address of the registered office and | CSN 570/A, Krida Bhavan, Nandurbar, Maharashtra,
principal office (if any) of corporate debtor | India, 424001
6. Insolvency commencement date in respect | June 16, 2026 (order received on June 25, 2026)
of corporate debtor
7. Estimated date of closure of insolvency | December 13, 2026
resolution process
8. Name and registration number of the | Mr. Arihant Nenawati
insolvency professional acting as interim | Reg.No: - IBBI/IPA-001/IP-P00456/2017-
resolution professional 2018/10799
AFA Valid Till: June 30, 2027
9. | Address and e-mail of the interim resolution | Address: B-202, Nenawati & Associates, Sheraton
professional, as registered with the Board Classic, Dr Charat Singh Colony Chakala, Andheri
East, Mumbai City, Maharashtra ,400069
Email ID: arihant.nenawati@truvisoryipe.com
10. | Address and e-mail to be used for | Correspondence address: 410, 4th Floor, Bluerose
correspondence with the interim resolution | Industrial Estate, Near Metro Mall and Tata Power
professional Petrol Pump, Western Express Highway, Borivali
East, Mumbai - 400066
Process email id: ibc.prathamheera@gmail.com
11. | Last date for submission of claims July 9, 2026
12. | Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | NA
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. () Relevant Forms and Weblink: https://ibbi.gov.in/en/home/downloads

Not Applicable

Notice is hereby given that the National Company Law Tribunal Mumbai Bench-VI, has ordered the
commencement of a corporate insolvency resolution process of M/s PRATHAM-HEERA SALES
PRIVATE LIMITED on June 16, 2026 (order received on June 25, 2026).

The creditors of M/s PRATHAM-HEERA SALES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before July 9, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.



mailto:arihant.nenawati@truvisoryipe.com
mailto:ibc.prathamheera@gmail.com

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Arihant Nenawati

Interim Resolution Professional

In the matter of M/s PRATHAM-HEERA SALES PRIVATE LIMITED
Registration No: IBBI/IPA-001/IP-P00456/2017-2018/10799

AFA Valid upto: 30.06.2027

Correspondence Address: 410, 4th Floor, Bluerose Industrial Estate,

Near Metro Mall and Tata Power Petrol Pump,

Western Express Highway, Borivali East, Mumbai - 400066

Email ID: ibc.prathamheera@gmail.com, arihant.nenawati@truvisoryipe.com

Date: June 27, 2026
Place: Mumbai


mailto:ibc.prathamheera@gmail.com
mailto:arihant.nenawati@truvisoryipe.com
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(Regd. Office: 502, Skylon, G.10.C.. Char Rasta; Vapi (Liguidation Process) Regulations, 201§) Registered Office: The IL&FS Financial Centre, Plot C-22, 'G’ Block, Bandra Kurla Complex, Bandra (East),
N T \slead District Gujaral-3981958 00 FOR THE ATTENTION OF THE STAKEHOLDERS OF Mumbai - 400 051. | Telephone: +91 22 2653 3333 | Fax: +91 22 2652 3979 | Website: www.itnlindia.com
This & to inform the genesal public hat Original Share Certificates) issued by EVENNESS BUSINESS EXCELLENCE SERVICES PRIVATE LIMITED CIN: L45203MH2000PLC129790
AEGIS LOGISTICS LTD, ke details of whech are as menboned bedow, have Besn [ F.'lEll'til:U[.ﬂF‘i [ D.E.tal.llg
IORUESPARLE. anc: AN SPERicatin S Tl [ Dy e OIS M) dor Th-costsnes of 1 |Name of corporate debtor \Mis. Evenness Business Excellencel
duplicate Share Cerlificale(s) in respecd theraol —— _— _ | Services Private Limited (% in Crore)
Mame of the holder{s] Faolio Me. |Certificate Mo, rm:':n e r-:,--ls:l Pl 7 | Date afincorporation of corporate debtor | 10t July, 2013 As at March " As at March | As at March As at March
RAJUL MAULIK KOTAK 3 [ Autherity under which corporate debloris| . .. . . Sr. . Adjustments Recast
dALl e A Ceratie - | - PRAZST 6765 10398831/10399830 | 1000 lincorporaled  ragistered | Regestrar of Companiss, Mumbal No. Particulars 31, 2019 for Revision 31, 2019 31, 2018 Adjustment 31, 2018
= T T e o g (Revised) | (Original) (Recast) (Original)
Ay person who has a claim in respect ol the said shares o obieclion 1o the 4 lﬂﬂfpﬂfﬂ.lﬂ Identity Mo, | Limited Liabdity U74900MH2013PTC 245430 i s 33 1 | 5 L L e
issuance of the duplicate Share G!:l_ri_ifil:amfnall ledge such claim or objection with the |Identification No. ofcorporate deblor | ) ’ 1 | Total Income from Operation 179.54 - | 179.54 3,092.62 (444.21) 3,536.83
company al its rv:.':glml.srezl office '.'|'I|."III'.I 15 days [ll'um this date or-else the company will L Addrass al tha rEQith—'!rEd office and|513, 5th Fioor, Kohinoor City Mall, - -
procead io issua duplicate Share Caedificate)s) withoul any further delay, principal office {if any) of corporata dabtar |Vidhyavihar Kirol Road, Kurla West Mumbai 2 Net (loss)/ Profit for the year (before Tax, Exceptional
Pace: Jf:-'lumﬂhﬂl MAME OF HOLDER: RAJUL MAULIK KOTAK ' | City MH 400070 IN | and/ or Extraordinary items) (2,183.62) 44 .51 (2,228.13) 294.70 (37.10) 331.80
Diabe: 27062026 | Has i
a MAULIK VAJU KOTAK 8 Ea:g of closure of Insolvency Resolution oq 0 5000 3 | Exceptional ltems 12,085.55 (2,255.04) | 14,340.59 - - -
rocess . - :
FORM A 7 |Liguidation -commencement date of|23_06.20268 (Ordar received onf 4 | Net (loss)/ Profit for the year before Tax
PUBLIC ANNOUNCEMENT |corporate dgl:][-:.r. . | 25.06.2026) (after Exceptional and / or Extraordinary items) (14,269.17) 2,299.55 | (16,568.72) 294.70 (37.10) 331.80
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India & 'NHITI;E anﬁl:l reglsﬁthn nl||rrrt-e[ af tne. Birenidra Kumas Agrawal 5 Net (loss)/ Profit for the year after Tax
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 :T‘S'?d";”'-!" prolessional acling as) naipa 001/1P-POOSE42017-1811040 (after Exceptional and / or Extraordinary items) (14,192.03) 2,808.29 | (17,000.32) 268.45 16.68 251.77
FOR THE ATTENTION OF THE CREDITORS OF it il . | i .
M/s PRATHAM-HEERA SALES PRIVATE LIMITED g |Address and e-mail of Ihe liqustalor, as 415, Corporats Annexs, Sonawala Road, 6 Total Other Comprehensive income for the year
' RELEVANT PARTICULARS reqistered with the Board Near Udyog Bhavan, Goregaon East {Comprising Profit/ (loss) for the year (After Tax)
T T T Hi's PRATHAM_HEERA SALES PRIVATE LWITED ﬁ;}:%"g'iﬁgﬁéjﬁ;:ﬂé:]@%ﬂ"-m | and other Comprehensive Income (After Tax)} (14,147.83) 2,808.29 | (16,956.12) 246.96 (0.39) 247.34
| Diate of n o ; o ET T | . : ; ;
3' 'f,:':;n-u 'ﬁﬁrﬁlﬂz} gﬁﬁ:ﬁ:ﬁﬁs hgc;% '_Eif,'.,.@[l',' 10/Addrass and e-mad fo be used for/415 Corporale Annexe, Sonawals Road 7__| Equity Share Capital 328.96 __| 328.96 328.96 - 328.96
___ lincorparaied /regstered e e —————. corespondence with the bguidator Mear Udyog Bhavan, Goregaon East 8 | Reserves ( excluding Revaluation Reserves)
4. |Carporas identily No- / Limied Lisblity  |USE100MH2IHZPTCZ3041T Mumbai 400063, cip.ebesi@gmail com | as shown in audited Balance Sheet (14,195.87) 17.50 | (14,213.37) (22.35) (2,769.85) 2,747.50
5 'f' :;Immmr?u: n'inpr:'lrh ey CEN 5T0VA, Krida Bhavan, Nandirbar Maharaghl D ohamason uifag. com 9 | Earning Per Share (of Rs 10 each)
h ' BS54 'q'::,ﬂ:pﬁ ered oMce and { TI¥, 4 a Bhavan, Mandurbar, Maharashira i1.LE|5'|':|'-E1E1'I}r.5-'J1.'-'ﬂ1i5.-E|ﬂn of claims | Enl'lj Julw E-UEF' arning Per share (of hS eac
[t ol .y of compovaly atiof | s, S2EHH : b _ [T ET e : (for continuing and Discountinued operations)
b, |nsclvency commencement dele o mespect | June- 18, 2076 {order received on June 25, I026) Motice is hereby given thatthe National Company Law Tribunal, Mumbai Benchhas f .
S K — S ardered the commancement of liguidation of the Evannass Business Excellence | Basic (431.42) 85.37 |  (516.79) 8.16 0.51 7.65
7. |Eslimsbed date of dosuraof insalvency | Decemnibar 13, 2006 3 : . Fh : ; ol A ey T T T
| rasolution process ErVIces Private Limited on 23,06, 2026 [Urdercopy received on E....IZI':-.EEIEEI, | Diluted (431.42) 85.37 (516.79) 8.16 0.51 7.65 |
B [Name and ragitration number of he M. Ariharn Nerawal The: slakeholders of Evenness Business Excelance Services Privale Limited are :
Ingotvency professianal aoing g mbeim | Redg Ne. - [BEIAPAD0TIF-PI04SSR20TT-201E0738 hereby called upon to submit their claims with proof on or before 23.07. 2026, fo the Notes: ) , . . . . . - .
{resakilian pralessicral AFR Valid Tilk: June 30, 2027 liquidator al the address mentionad against item No. 10 1) The above is an extract of the detailed format of annual financial results filled with the stock exchange under regulation 33 of the SEBI (Listing and other disclosure
8 |Addiess and e-mail of the inlerim Address: B-I0Z, Mensraali & Associalns, Sheralon requirements) Regulations, 2015. The full format of the annual financial results are avilable on the BSE website (www.bseindia.com), NSE website (www.nseindia.com) and

The financial creditors shall submitthesr claims with proof by electronic means onby. All other

rasglution professionsl. &z registered wiih |Classc, Or Charst Singh Colony Chalala. Andhar on the companies websites (www.itnlindia.com)

oo E:.E,'l'"r';; n::;:Eﬂ%;,ﬂiﬁﬁ%ﬁgﬁﬁaﬂ ;ﬁll:ﬂﬁr::y;f}';:: é?;f;ggﬁ;ﬁf;ﬁfé‘:ﬁi:T_I';i Eﬁziltﬂ;;bg'aﬁi:;mnm izl 2) The above results are in compliance with the indian accounting standards (INDAS) notified by the Ministry of Corporate Affairs
1 il n L H UM H B i b 'L 1 H ! . . . . . . . .
0 .ﬁ.ddfeq;:::-i;cniunirl |:U~'1n:.:|g:rr;—:ur;; — Eumr’:fﬁugﬁ:ge r:::r:'gi :: Lft:; ;l:.:ilag:: TE {ii cise & Stakeholder does not subiit s clains during the Hquiaton prosess: The 3) Theabove results have been reviewed by the Audit Committee and approved by the Board of the Directors in their meeting held on June 26, 2026
pofessinal ' Patrl B Woastom Erpiess Hsll'rﬂ-a!.' Borivish Eacl claims submitied by such a stakehoédar during the mrpcratg insalvency res::-lut!nn For and on behalf of the Board
Murahai - 400056 process under the Insolvency and Bankruptcy Board of India (Insalvency Resolution Sd/-
el Processs ":‘-1' i ibc.prathamheeraifigmail.cam Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted Nand Kishore
1 Lasd dale: hoe submisson al ciEms July 9. 2036 under seciion 33 ] . Chairman
(IR [T pime oy e gy 7Y Elale: El::l DEE.'J_;[‘;EIE- Elrendraﬂumar.ﬁ.?;:twal Elatce :zl\:ligTbal 2026 DIN - 08267502
iy of sub-section (EA} of sacion 21, ACET VLMo qu or dale . une, Vil
Faceriained I:-'_r [ irlanim eSOl ad'ﬂ@”fﬁndlﬁ.ﬂﬂm -
prelessianal
1k |Mames of eotvency Prodessionals Py
iderfiad to act asudharised RECOVERY OFFICER

Rapresaniative of credéos 3 class
{ Thiee names ko each dags)h

MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107.

S liEihe 3 2 T e Form C E AST COAST HAILwnY CIO SHIVKRUPA SAHAKARI PATPEDHI LTD., SHOP NO. 5 AND 6, OM SHRI
: EE?EL.‘EL‘.E“J&ﬂ mpensInlE s Lﬁ;‘i::;-}:m R LT S "IMPORTANT" [See Rule 9{1}] DATTAKRUPA APARTMENT, BHATWADI, KISANNAGAR NO. 03, WAGLE
| e availabla at PUBLIC NOTICE . _ e-Tender Notice No. STCEBBSTLHR_ ESTATE, THANE 400604 PHONE 02225835416
Mo T rakay, givan - Wial: e Malidnal Gongany. Law Tribur!, Wbl Beficte, fias drdejed the Whilst care is taken prior to acceptance of RO T O 8 gy e e bicd £ AuTIcHting Aoty BUFOGEL-6OT28, Dated © 22.06.3026 FORM “2”
sammencemant af 8 corparase naclvency resciudon process of Mis PRATHAM-HEERA SALES PRIVATE advertising copy, it is not possible to verify it - . gt i i : . "EXECUTION OF [ See sub-rule (11)(d-1) of rule 107]
LIMITED 0 June 16, 2026 ordar roceived on Juna 25, 2026) ts contents. The Indian Express [P) FOR THE ATTENTION OF THE CREDITORS OF SIGNAL AND TELECOM WORKS, POSSESSION NOTICE FOR IMMOVABLE PROPERTY

The credities of Mis PRATHAM-HEERA SALES PRIVATE LIMITED ara beratiy called upon b subenh theis
chairns with proof on ar balere July 3, 2026 fo the inferm resolution pofessional al the addrass menbioned

MR. ABHINT KISHORE AVARSEKAR (PAN - AAAPASST3E) SUPPLY OF CRITICAL MATERIALS AND

Limited cannot be held responsible for Whereas the undersigned being the Recovery officer of the MR. KIRAN

n 3 J

s it ey NG, 10 such contents, nor for any loss or damage ot ﬂ“a'”“E‘;;If%ﬁ’;gﬁ%ﬂﬂ:ﬂ;ﬁ#ﬁgﬁ? FRUNKEE LAMTEL gg;':ﬂ;s',gﬂﬂ;m;u”éLgﬁﬁ,ﬂmg HANMAN SHINDE under the Maharashtra Co-operative Societies Rules,
Th Tnancial éradibons shall subemil B clarng wilh pracd by eleciran misrs ool Al alher cradibosg may incurred as a result of transactions with - - ) INTERLOCKING (El) AT SUNAKHANI, 1961 issue a demand notic date 08.01.2018 calling upon the judgment

gubmit the claims with proafin parson, by postor by alectronic means companies, associations or individuals Motice is heraby given that the Hon'bie National Company Law Tribunal, Mumbal SAMAL, PARABIL, KHAMAR, debtor.
Subenision af s or miskeading proafs of cam shall alract penaities Sd- advertising in it newspapers or Benchl, vide its Order dated 04.06.2028 passed In G.P. (IB) No. 614,/ MB,/ 2026, SHRIRAMPUR & PALALAHARHA MR. DHAYGUDE SANGIT MARUTI, DHAYGUDE MARUTI JAYWANT to repay
Arihani Nenawali Publications. We therefore recommend hais-oeuenad the commancement. of tha Pen”umcy PrOCESS agninst Mr. Abhit STATIONS IN CONNECTION WITH NEW the amount mentioned in the notice being IRS. 19,31,740/- in words
Interim Resolutlon Professkonal that readers make necessary inquiries EI"‘“N' "?"'f'ar“h?" Personal G_‘.m”:'_"'m 1o Chomu Mahla Toll Road Private LINE BETWEEN TALCHER (TLHR|)- (R Ninteen lakh thirty one thousand seven hundred forty only) with date

i the matter of Mz PRATHAM-HEERA SALES PRIVATE LIMITED mited, in terms of the provisions of Section 126 of the Insolvency and BIMALAGARH (BUF} IN KHURDA ROAD

before sending any monies or entering Bankruptey Code, 2016 "the Code’) DIVISION OF EAST COAST RAILWAY™ of receipt of th said notice and the judgment debtor having failed to repay

into any agreements with advertisers or _ = . _ : : amount, the undersigned ha issue a notice for attachment date 25.06.2026
otherwise acting on an advertisement in Acopy.of the said Qrder wag received by the Bankruptey Trusteefrom the Registry Appraximate Value R And attached the property describe herei below.

ht of the Hon'ble National Cornpany Law Tribunal, Mumbial Bench:Il, through e-mail EMD : 783,06,500/-, Period of _ _ , .
any manner wnatsoever. on 25.06.2026. Accordingly. for the purpose of compliance with the timelines Completion : 18 (Eighteen) Months. T_he Judgmgnt debtor having failed to repay the amount, notice is hgreby
prescribed under the Insalvency and Bankruptcy Code, 2018 and the applicable given t the judgment debtor and the public in general that the undersigned

Gules and Regulations, 25.08.2026 is being treated as the Bankruptey has taken possessio of the property described herein below in exercise of

Er:u _J;TmE‘ME Regisiration No: IBBUIPA-001NP-FO04567 201 T-2018/10T89
. AFA alkid uplo; 30,66, 2027
Comespondence Address: 410, 41h Floor, Blusnoss indusiral Estals, Mear Metro Mal and

Taka Power Palral Pump, Wastem Express Highway, Borivali East Mumbai - 400086

Emadl 1D B pratkambaersiZamal com, dbEanlreiamslifdnusonipeeam |

a-Tendar Closing | Opening Date and
AL 1100 Hrs, of 21,07.2026,

Commencement Date Complets_ detalls available st - Eowers cqnferreq on him/her unde rulg 107 [11 (D-1)) of the Maharashtra
The creditors of Abhijit Kishore Avarsekar are hereby called upon to submit their WwW.ireps.gov.in, in case of any o-operative Societies Rules, 1961 on this 25 Day of June 2026.
TA,M BOLI INDUSTHIES LIMITEn claims with proof on or before 02.07.2026 {being a date falling seven days from discrepancy between the tender The judgment debtor in particulars and the public in general is hereby
3 the date of publication of this public notice) to the E-ar*hruu'l‘-:}- Trusten at the documants downloaded from lr'-Icr_rlrJ': anid cautione not to deal with the property and any dealings with the property will
CIN: LE5993GJ2008PLC053613 address mentioned herein below, The said date shall be the fast date for | |18 master copy of the same avaisble | | pe subject to the charge of the RECOVERY OFFICER MR. KIRAN HANMANT
Registered Office: Mahavir Palace, &-A Kalubha Road, suhmission of clalms, the office. the [atter shall prevail and will be SHINDE for an RS. 19,31,740/-words (Rs Ninteen lakh thirty one thousand

hinding on the Tenderens). Mo claim on

Bhavnagar, Gujarat- 364 002 seven hundred forty only) and interes thereon

: i . In terms of Rule 12{2) of the aforesald Bules, creditors may submit thelr caims (n thez accaunt will be emtertamned
Phone: +91 BBE6241222 e-mail: directl@iamboliindustries.com Form F through electronic means, or by hand, registered post. speed post, or Dy. Chief Signal & Telecom Engineer | Description of the Immovable Property
website: www.tamboliindustries.com courner. PR-104/CJ/26-27| Con ! Bhubaneswar Room No. 06, 4th Floor, Shanta Sadan, Kisannagar No. 02, Wagle Estate,
Additioral Details of the Bankruptey Trusies Thane, West 400 604 Property No. 8022170, Block No. 50, House No. 57
TRANSFER OF EQUITY SHARES TO THE INVESTOR Kemvees M Lrmesh Chindra Sahaa Area 316 sq. ft, Built up
EDUCATION AND PROTECTION FUND (IEPF) Registration Number: IBBI/IPA-002/ IP-NOO621/2018-19/ 11865 Bounded By,
. ; Authorisation for Assignment [ARA) Mo A2/ 118502/ 3V1 226/ 2024233 :
Mem I:ulars of the Company are he reby informed that in terms fVialid Lip to 31 December 2026) On the North by:-
of section 124 (6) of the .{mmpamﬂg Act, EFTHE and Inxrﬂ*_stc:r Correspondence Address: On the South by:-
Education and Protection Fund Authority (Accounting, Nayadarshan Associates Plot No. 282, Shap No. 3, First Floor On the East by:-
Auditing, Transfer and Refund) Rules, 2016, as amended Essen City Centre Cuttack Road Bhubaneswar - 751008, Odisha On the West by :-
from time to time, equity shares of the Company in respect of Mobile: 451 88954 76100 : (MR. KIRAN HANMANT SHINDE)
; gk . Y ; Email: abhijitsvarsekarbankruptoy@gmail.com/info@nayadarshan.com Recovery Officer
which dividend entitltements have remained unclaimed or . . . .
id " 3 rad 1 Mot Date : 25/06/2026 At Shivkrupa Sahakari Patpedhi Ltd. Mumbai
dipCE10ESOVEIT CONSBATIve Yoals Ul TS, aip requiod 1 Submission of false or misteading clalms with proof shall attract penalties or Place : Kisan Nagar Act1960 Rule 1961)

be transferred by the Company to the Investor Education and
Protection Fund (IEPF) of the Government of India.
Unclaimed Or unpaid dividend upto the financial year
2017-2018 has already been transferred by the Company o

Imprisonmantin accordance with the provisicens of U Insofvency and Bankmupley
Code, 2016 and amy other applicable Laws.

Ciate: 26.06. 2028

Flace: Bhuhaneswai

5

NAKODA LIMITED (IN LIQUIDATION)

_ : Sil/- Liquidator: Ravindra Kumar Goyal
the IEPF in terms of the |EPF Rules, 2016. The Concerned imesh Chandrs Sabisa CIN: L17111GJ1984PLC045995
members are being provided an opportunity to claim such p Bankruptcy Trustes (The Company)
dividend for the financial year ended on March 31, 2019 and In the matter of Bankruptcy Process of Mr. Abhijit Kishore Avarsekar Registered Office: Block No 1 & 12 to 16 Village-Karanj Tal Mandvi Dist-Surat Gujarat-394110

{Personal Guarantor to Chomu Mahla Toll Road Private Limited) IBBI Address: I-807, 8th Floor, Godrej Garden City, Behind Nirma University, Jagatpur, S.G. Highway, Ahmedabad-382481
CR B No, 614/ MB/ 2026 Email: ravindra1960_goyal@yahoo.co.in , ravindranakoda@gmail.com
Mational Company Law Tribunal, Mumbai Banch-|| E-Auction: Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date & Time of E-Auction for Sale of Company on Standalone Basis: 13th July 2026
Time: 01:00 P.M. to 03:00 P.M. (With unlimited extension of 5 minutes each)
Last date of filing Pre-Qualification Document on Auction Platform- 11th July, 2026 till 5.00 P.M.
Last Date of EMD Submission: 11th July, 2026 till 7.00 P.M.

Sale of Assets on standalone basis or Plant as a Whole in view of Regulation 32(b), Sale of Assets on Piecemeal Basis in view of
Regulation 32(a)/(c) of IBBI (Liquidation Process) Regulations 2016, forming part of Liquidation Estate by the liquidator appointed
by the Hon’ble National Company Law Tribunal, Ahmedabad Bench vide order dated 08.02.2023. The sale will be done by the
undersigned through E-auction platform https://ibbi.baanknet.com/eauction-ibbi/home

onwards by sending a letter under their signature so as 1o
reach at the registered office of the Company or RTA, MCS
Share Transfer Agent Lid. at 201, 2nd Floor, Shatdal
Complex, Opp. Bata Show Room, Ashram Road,
Ahmedabad 380009, Gujarat, India on or before
30th September, 2028, The details viz. names of the
concemed members, their folio number and the shares for
transfer to the IEPF are available on the Company's website

i S B 2 S e
= "

SFINANCIAL EXPRE

on www.tamboliindustries.com under ‘Investor Desk'’ section, c 'RE CDRE ENERGY SYSTEMS LIMlTED Block | Asset Description Reserve Price EMD Incremental Value
In the event valid claim is not received by Company orits RTA e meSsS== Regd. Off: PlohC-20 'G' Block. Near MGA, Bandra Kurla Complex, (INR) (INR) (INR)
by 30th September, 2026, the Company shall take action Bandra E'“I"*'-- "‘“'"“[?'-hmﬁ'ﬁ’“;""?- :é';?f'- 400031 A Sale of Entire Surat Plant of Corporate Debtor situated at BlockNo| ~ 79,76,22,912 | 3,98,81,146 50,00,000
towards transfer of such shares to IEPF thereafter. Once Shone: 129.6651 m‘: ’l' é”"sj;_ e Lii"* wgnaau- . 1& 12 to 16 Village-Karanj Tal Mandvi Dist-Surat Gujarat-394110
these shares are transferred to the IEPF by the Company, r' s ﬂ'--“”'-— E woodit 1P ) Comprising of Phase-1 and Phase-2 and Flat at Surat
such shares may be claimed by the concerned members only ARt B p'i::l {fr E'E'EHE{T‘F'TH'; ﬁd?uﬁf';:"nif ik po (Land admeasuring 51,853.05 sq. meters)
from the |EPF authority by following the procedure prescribed i 5 i g o 1,2515 farh rd.ﬂw il Maeling EGAT] of the ‘B |Sale of Surat Old Plant of Corporate Debtor in slump sale,| 40,92,22,880 | 2,04,61,144|  10,00,000
under the |EPF Rules. Individual letters in this regard have merbers of CORE Energy Systams: Limited will be held on Monday, 20° July, 2026 ai including, Land and Building, Plant and Machinery situated at
been sent tﬂ'thﬂ' Gﬂﬂﬂ&rﬂ&d members at theair |-E|‘!:E.‘5t.fﬂgiﬁlﬂrﬂ_d 10:00 AM (IST) through Video Conferencing ("VC™) or other Audio Visual Means Phase-1: as per demarcation on site
addresses available with the Company. Clarification on this {“0AVM"), to transact the business as stated in the Notice of EGM convening the sald mesting. (Land admeasuring 38,553.78 sq. meters)
matter, if required, may be sought from the Company or RTA Pursuan! to General Clrcuéar No. 14/2020 dated Apnl 8, 2020, Circutar No. 1712020 dated Apr C  |Sale of Surat Plant of Corporate Debtor in slump sale, including, | 38,68,50,032 | 1,93,42,502 10,00,000
by sending email to MCS Share Transfer Agent Ltd., 13, 2020, Circutar No, 2002020 dated May 05, 2020, General Circutar No. 032027 dated 05th Land and Building, Plantand Machinery situated at Phase-2: Yarn
Ahmedabad at mecsstaahmd@gmail.com or by calling them May 2022, Circutar 11/2022 gated :c'-!il_t'! December, 2002, General Circular No. 08022 dated Manufacturing Plant: as per demarcation on site
at+91 79 7658 D461, é{ﬂh Iﬂeﬂmgiéuﬂéglﬂ?ﬂgl Clsr:uar N UEPI-:-'EE‘E'E[HJﬂIatEd 1|5'1h ?EFtEdFTbEF- 2024 ﬂgﬂ Genaral (Land admeasuring 13,299.27 sq. meters)
ircular Ma, % dated Z2rd Saplembear 2025 [collactivaly refarrad fo as "MCA Circulars™), T i : T T
Place: Bhavnagar For Tamboli Industries Limited The kxthcoming EGM wil thus ba held through vidao conferencing [VC) or olber audia-visua D .Salle d(?f Su[at g)ld I;’Iagt'l?jf Corpfiratte: dDett)toPrhln sIt;rnp sale, 36,16,34,456 | 1,80,81,723 10,00,000
Date : June 26, 2026 sdi- means (DAVM) withoul the physical presance of tha members at a deemed venue gn:;asggt’ionao?] Sitaen utiding, situated at Fhase-1. as per
Name: Vipul H. Pathak The company has sent the nolice convening the EGM on Saturday, 2™ Jung 2026 theough .
Nesionation: Director snd electranic made lo the members whose emall addresses are registered with the ! | (Land admeasuring 38,553.78 sq. meters)
_g lon: D compamy Depasitanies in socondance with the sforesaid MCA Circulars, The requirement of E Sale of Surat Old Plant of Corporate Debtor in slump sale, 4,75,88,424 23,79,421 10,00,000
Chief Financial Officer sending physacal copies has been dispensad with vide the mievant MCA Circulars, Notica including, Plantand Machinery, situated at Phase-1
DIN: 08391337 comvening EGM is also available and can ba downtoaded from the company's websile al F Flatat Surat on piecemeal basis 15.50.000 77,500 50.000
wriw.tore coin and the website of the Purva Sharegisty (India) Privale Limited ("Furva”) ” ’ ’
hitp:eenling, purvasiane com Terms and Condition of the E-auction are as under:
! ' 1. E-Auction will be conducted on "AS IS WHERE IS*"AS IS WHAT IS* "WHATEVER THERE IS* and "AND NO RECOURSE BASIS" as such sale is without
A Einns of S8 08 of tha Act res ] 20
Fﬂ R M A !::jl aagrr:rrzrlllh:rmy ';J?'Ii:;i:‘r-ililijlf{:ds Eﬂafh:h:ﬂ? Etﬂ[in; E:jl'ir'lﬁrugu;wﬂngaﬁfamf;lii any kind of warranties and indemnities through approved service provider at IBBI eAuction Portal by BAANKNET.
o e T L e P N T 2. The Complete E-Auction process document containing details of the Assets, online e-auction Bid Form, Declaration and Undertaking Form, General Terms
PU BI...I 'C- ANN “ I..-I NGEM ENT :::ﬁ;ﬁ:ﬁlﬂiﬁi?j:h”gﬂ!?‘:Hﬁ:nl:::r1|:lhﬂtr!"h1!":1ﬁ1?fl:-lz'!-"l:-ll:-;lnir;ll'ﬁjal:;::; ?—:::-:E.L?LT r|:|'Ehl Iﬁ:ﬂr;[ndp Lﬁqmﬁi and Condition of online auction sale are available on the website of BAANKNET at https://baanknet.com or can be obtained through an email at
(Regulation 14 of the Insclvency and Bankruptcy Board of India pbisrmalioh gL o nn i akiah e st sk ravindranakoda@gmail.com . ) , . o _
Vol t Lj idati =] R lati 2017 1o be transacied al the EGM and for s parpose, I has appoinked Furva Lo Taciidate volng 3. The Liquidator has right to accept or cancel or extend or modify, etc. any terms and conditions of E-Auction at any time. He has right to reject any of the bids
{ olun -Elr:'p" Equ ation FGE‘EEE) EEIU alions, } ihmowgh electroréc mesns. Accardingy, ihe faclity of casfing woles by a member using remals withoutgiving any reasons.
FOR THE ATTENTION OF THE STAKEHOLDERS OF g-voting during the EGM will be provided by Purva. The remate e-Voling feallity would be 4. The Applicability of taxes including stamp duty on Land & Building shall be governed by the prevalent laws of India or respective State and plant and
availabla during the follownyg padad Lo the members holding shares™ in either physical or machinery, stock, inventory & consumables of respective plant shall be sold after levying applicable GST.
QUILA.BAH PHARMA TRADING PRIVATE LIMITED damabenalized form; 5. The intending bidders, prior to submitting their bid, should make their independent inquiries and conduct their independent due diligence at their own
1 LAB HARM RAD : : h expenses and satisfy themselves.
! Name {I}f Enrpqrate_ Person : ! QL" : AH P AT ING PRIVATE LIMITED SRNNIANGToN 1f o vating _ From 9:00 AM U5T).0n Thursasy W° Joly Ze - 6. The properties mentioned above can be inspected by the prospective bidders with an email request at ravindranakoda@gmail.com for prior appointment
2 | Date of incorporation of Corporate Person 3010572013 End of e-voling Upto 5:00 PM (I5T) on Sunday, 19% July, 2026 relating to the visit.
3 Authnﬁly under which ':ﬂI"DDI'ELE Parson is HEQLS’[I’EF of Enrnpanies, Mumbai-| The remate ewoting module shall be disabled by Purva tharesttar. Members who have nof 7. Eh(fa prciﬁertllles ’cg‘lth}(_el.Crc])rgora;Ieggbto: axle bet|L1g atte;tched |b)tl' thet Enflorcemefnttthret;;toLatg and Inr(;omte; T?: Déepfartment f?B{vhlcth atmgttelr is sut;-!ug!ce
: AR cast their votes on the resohuians through remote e-voling and e ciherwise not bamad from efore the Hon'ble High Court, Gujarat. Also, the matter relating to release of the attached properties by the Enforcement Directorate is also sub-judice
- IHG:ImDFE’[é.EIj .FEIQIE-.E{Ed e S . | doing 5o, shall be eligible ko vote through e-voling systems during the EGM. Members whe it;zfg;;ﬁzﬂl;lggebﬁigleiiQ?&ﬁiﬁ):(eixgr;issegemal Court under Prevention of Money Laundering Act. The intending bidders should conduct their
' Enrpu-rate IdEEhhj number { [imited |IE|3'I|I1}' IdEﬂ[l[l}l US1502MHZ013PTC.243758 "dt": Hszl.w;j-IME.EFHWF:'UIUI Htv_'fﬁfﬁ_u Filas 4o the: B! i aias stmnet e Ehl bk sho 8. Theintending bidders shall submitan undertaking that they do not suffer from any ineligibility under section 29A of the Code to the extent applicable and that
_numher of Corporate Person | TGk 0 SISIAG. 10 CARL NIoW Yo AN iffound ineligible at any stage, the eamest money deposited shall be forfeited.
- i : . The voling nghts ol the mambars shall be o proparion b the equety shares hesd By then in 9. In case of any technical glitch or system issue from the side of BAANKNET, the Liquidator shall not be held responsible. The bidder shall be solel
5 f g o equety by y g y , the Liq p y
Mdrﬁss of the I'f;glElEFEd Office and 503 EEI.EEIIF!‘IEFth, 5ih Floor, Deanar I""IIHEQE'L Road, Deonar, tha paid-up squity share capital of the company as on cuf - off dats i.a Monday 13 July 2026, responsible for ensuring their ability to participate in the E-Auction. However, in case of any query or assistance the interested buyer should approach the
Principal offece {IfEII'I'!.fJ'I of Eﬂipﬂfﬂlﬂ Person Mumbai {:w:,-, Mumbai, Maharashira, India, 400058 M. Shrevans Jai beirsty her- FCS 8519, Prachicing Cor e i M liquidator before 48 Hours of the scheduled auction subject to further terms and conditions of the auction document.
B .|_[ uidation E‘.DH'II'I'IE"IEEMEI‘I.’[ date of Corporate Persan i 25th -.IIJI'IH. EME B ’ s [:dm' uf-l'"-" '-FDF-"jE“ 1F' nurrlja_'-n thh ) " E":r":' e "‘}E'E':' H:rl? ¥ ‘?5 _:: 10. The Bidder can read the Auction and registration guidelines on the BaankNet Platform. ( https://d14q55p4nerl4m.cloudfront.net/Production/Application-
| que ! b oo | Ay L EEE;";“ ':JE'EI n;"i':?r;:;_m:l ;;‘T;Jf;m;;;ﬂhﬁfmmj? [E:;;r:;_l"_ Br:":l-::l.:l,-lqg :ﬁ'];a're; Documents/IBBI-Instance/client-document/Bidders-Auction-guide.pdf ). The intending bidders are required to deposit Earnest Money Deposit (EMD)
7| Name, address, email address, telephone number  Name: SANDEEP JAYANT KULKARNI Py, Sl it amounton Baank Netthrough Wallet
and the re ;Stfﬂlﬁﬂﬁ number of the Lli} uidator : of the comgany and become & member of the company afler the nolice kas been sen! 11. Itis clarified that this invitation purports to invite prospective bidders and does not create any kind of binding obligation on the part of the Liquidator or the
gt e Lig a Address: Office No. 1, Ekadant Apartments, opposts The electronically by the company and holkds shares as on the cut-off date [Le. Monday, 13% July Company to effectuate the sale. The Liquidator reserves the right to cancel or modify the process and / or not to accept and / or disqualify any interested
Business Hub, Near Mirch Masala Hotel, Suvamabaug Cosony, -:Ifﬂ -'rﬂ:f_rl:fr*i-:;nr:f! ln?n ID and passward ﬁ'jﬁﬂnm?g & rw;:ﬂ 13 ;ﬂ'"rl@%"@:h“-mm party / potential investor/ bidder without assigning any reason and without any liability.
I Colg r n ' e 1 WENEL | 5 airEady reqisieed Wil Furdd 107 Fefmale 8-Yolng ihen Ne'sENe can use 12. Documents shall be submitted to the auction portal in the format prescribed in the Auction Document on or before 11th July, 2026. The bid form along with
DEFIEII'H:;"EEE w0 n!'I'I Kothrud, Pune, M'E_‘haras_l"t'a 411038 hisfher auisiing wser ID and password for casting the voles. detailed terms & conditions of complete E-auction process can be downloaded from the website https://ibbi.baanknet.com/eauction-ibbi’home .
Email id: kulkarni.sand EEPI@'FEdIﬁI'HEILEDIT! As the EGM is baing conducied through VC/OAYM for the smacth conduct of procesdings of 13. Subsequent to announcement of Successful bidder in consultation with SCC, the Liquidator will issue a Letter of Intent (LOI) to the Successful Bidder and
T&Iephnne No: 9673000045/9922688378 the EGM. mambers ans ancouraged o exprass their questions! queries in advants mentioning will seek balance co.nS|dera.t|o.n. (In view ofdgtalled terms and condition mentloned underE-Au.ctlon Document). pefaultln deposit of the balance amount
EEQH No: |BEHIPA-D02/P-NO1080/2021-20021 3714 thair name, demat aceount number folio number. amall id, mobils number af cs@oore.cnn by the successful bidder within the time limit as mentioned would entail forfeiture of the entire amount deposited (EMD + Any Other Amount) by the
. NO; [BENTFA=UUZIE-MNUT =ENLL R P ) . e Successful Bidder.
FA Validi » 31-12-2028 the questions! quenes BCaied by the: company till 500 PM (IST) on 18% July, 2026 shall be 14. The successful bidder can pay balance of the bid amount within 30 days of declaring as Successful Bidder, and balance amount shall be after adjusting the
A | It!l' upto: ¥1-12 congsderad and responded duding the EGM
— ; Pl 1 ™ . P g ok EMD amount already paid; which can be further extended by 150 days (i.e. total time period of 180 days) at the request of Successful Bidder. Provided that
2 |-335t date for submission of claims 25th JIJ|:|" 2026 In case ol any queresigrievances pertaining lo e-voting, you may nefer 10 the natce of the in case the Successful Bidder seeks to the avail the said extension of 150 days, the same shall be granted subject to imposition of an interest at the rate of
Natica iz hareh:,rgi'.'an1r'atmnuilal:raﬂ Pharma Tfad'rng Private Limited has commancad mluntar:,'liquidati.:un on 25th June, 2026, EGM or Frequently Asked Questions (FAQs) for members and a-valing user manual for 12% per annum from thg date of expiry of the 30 days-time period till the agtual payment of the complete amount. It may be noted that in no manner
i 3 : R : A i mambers available at the Downloeds section of hitos:Vevoting purvashere com ar comact whatsoever that the total time period shall be beyond 180 days from the date of issuance of LOI.
The stakehoiders of Quilaban Pharma Trading Private Limited ara hereby called upon to submita proof of their claims, on or before Mz, Deapali Dhuri, Compliance COfficer, Purva Sharegiatry (Indis} Private Limited, Unit No. 9, For Further information, the intending Applicant may contact the undersigned through an email at ravindranakoda@gmail.com.
25th July 2028, fo the Voluntary liquidator at the address mentioned against item 7 Shiy Shakli Industrial Estate, J. R. Baricha Marg, Lower Parel (Easl), Mumbai - 400017 at IMPORTANT NQ‘!‘ES- Itjs hereby informed to all interested parties that in case any sucpessful biq is achieved for BIockAthefeby anpouncing a successful
The financial creditors shall subrmit their proof of caims by eleclronic means only. All other stakeholders may submit the proof of clams | |022- 022-49614132 and 022-35220056 or send e-mail to the designated amail 1D E!g‘,’ef’”ﬁ?refg?'”'g?ofg"tf'%k&C’D’E,a”dFSha”StfaTg,gzncfr']edg“tﬁomgtl'cai'('ﬁg '“Z*‘Eerﬁbﬁ'f;foré“edtoal‘l”'é‘te’fStedt,Palrl“eslttha;'”Czsiaé‘gs‘fcfce%f‘ﬂ
; ] ; ‘ ol N r S e, SO id is achieved for Block B thereby announcing a successful bidder, the Option Block D and E shall stand cancelled automatically., Itis hereby further informe
i 1:|E|r5.:|n _bl:' postorby EIEFUDHIE_mEam' ) i evolngipwerashixe, com By ordar of the Board that sale under Block D shall be confirmed only after successful sale of assets under Block E. In case no bids received for Block E the sale under Block D shall
Submission of false or misleading proofs of claim shall attract penalties. Sd/- For CORE Energy Systens Limitsd be automatically cancelled.
Sandeep Jayant Kulkarni 3d/- Ravindra Kumar Goyal, Liquidator
Date: 27th June. 2026 Voluntary Liguidator of Quilaban Pharma Trading Private Limited Date: 26.06.2026 Ayushi Sharma Place: Ahmedabad M/s Nakoda Limited
Place: Mumkai Regn. No.: IBBINPA-O02/IP-MNO1080/2021-2022/137 14 Place: Mumbai Company Secretary Date: 26.06.2026 IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098

epaper.f'tnan{:iaiexprea.mrr‘. .
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THE VICTORIAMILLS LIMITED
CIN: L17110MH1913PLC000357
REG. OFFICE: VICTORIA HOUSE PANDURANG BUDHKAR MARG,
LOWER PAREL, MUMBAI- 400013
TEL: 24971192/93, FAX: 24971194, EMAIL: vicmill2013@gmail.com
WEB: www.victoriamills.in

NOTICE TO SHAREHOLDERS
TRANSFER OF SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND
(IEPF) ACCOUNT

Notice is hereby given that pursuant to the provisions of Section 124 of the Companies Act,
2013 (the Act) read with the Investor Education and Protection Fund Authority (Accounting,
Audit, Transfer and Refund) Rules, 2016 (the Rules), as amended, the Equity Shares of the
Company in respect of which dividend has remained unclaimed or unpaid for a period of
seven consecutive years or more are required to be transferred by the Company to the
demat account of the IEPF Authority for the Financial Year 2018-19.

The Company has sent individual notices to the concerned shareholders at their registered
addresses whose shares are liable to be transferred to the IEPF Authority advising them to
claim their unclaimed dividends. The Company has uploaded details of the concerned
shareholders whose shares are due for transfer to the IEPF Authority on its website
www.victoriamills.in Shareholders are requested to refer to the said website to verify
the details of unclaimed dividends and the shares which are liable to be transferred to the
IEPF Authority.

The concerned shareholder(s) holding shares in physical form and whose shares are liable to
be transferred to the IEPF Authority, may note that upon transfer of shares to IEPF Authority,
the original share certificate(s) which are registered in their name will stand automatically
cancelled and be deemed non-negotiable. In case of shares held in Demat Form, to the
extent of shares liable to be transferred, shall be debited from the shareholders account. In
case the concerned shareholders do not claim their unclaimed dividends, the Company shall
with a view to comply with the Rules, transfer the shares to the IEPF Authority without any
further notice to the shareholders and no liability shall lie against the Company in respect of
the shares so transferred.

The shareholders may note that upon transfer of the shares to IEPF Authority, including all
benefits accruing on such shares, if any, the same can be claimed only from the IEPF Authority
by making a separate application to the IEPF Authority in Form IEPF-5 as prescribed under
the Rules and the same is made available at IEPF website i.e. www.iepf.gov.in

For any information / clarification on this matter, concemned shareholders may write to the
Company at cs.vicmill@gmail.com or contact the Company's Registrar and Share Transfer
Agent - Link Intime India Private Limited, C-101, 247 Embassy, LBS Marg, Vikhroli (West),

Mumbai - 400 083. Contact No. 022-49186000. Email: mt.helpdesk@in.mpms.mufg.com
The Victoria Mills Limited
Date:26/06/2026 Sd/-

Place: Mumbai

Hussain Shabbir Sidhpurwala
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